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illustrating the current status of restoration/rejuvenation work being carried
out under the supervision of the Sub-Divisional Magistrate, Sarojini Nagar, | 23-32

and other concerned officials.

THROUGH

PRIYANKA SWAMI

ADVOCATE

Standing Counsel for STATE, Uttar Pradesh
F-13, JANGPURA, NEW DELHI 110014
E-mail:advpriyankaswami@gmail.com

Date: 17.02.2025
Place: New Delhi



23-32


IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 836 OF 2024

SARITA DWIVEDI ..APPLICANT

VERSUS
STATE OF UTTAR PRADESH. ..RESPONDENT

ACTION TAKEN REPORT ON BEHALF OF DISTRICT MAGISTRATE
LUCKNOW, UTTAR PRADESH IN COMPLIANCE OF THE ORDER DATED
08.01.2025, ALONG WITH SUPPORTING AFFIDAVIT.

MOST RESPECTFULLY SHOWETH:

1. That That it is submitted that the petition/application preferred before the
Hon’ble National Green Tribunal principally alleges that the developer
company, M/s Omex City, has illegally occupied the land bearing Gata Nos.

I* 1211, 1250, 1251, 1653, 1681—recorded as ponds—within the township

known as Aurangabad Khalsa and Ramaniya Estate, situated near Shaheed

Path, Lucknow, by unlawfully constructing plots, parks, and roads. The copies

| of the Khatauni (revenue records) for these lands are being annexed herewith

as Annexure No. A-1.

2. That in compliance with the order dated 02.09.2024 passed by the Hon’ble
National Green Tribunal, New Delhi, in O.A; No. 836/2024 (titled Sarita
Dwivedi vs State of Uttar Pradesh and Others), a Joint Committee was
constituted vide Office Order dated 20.09.2024 bearing No. 555/DLRC/2024,
for the survey and marking of lands recorded as pond land in the revenue
records situated at Village Aurangabad Khalsa, Tehsil Sarojini Nagar. The said
Committee was tasked with visiting the location to verify the étatus of the pond

lands and to identify any unauthorized encroachments or constructions thereon,

if found.

5 3. That it is most respectfully submitted that, in pursuance of the aforesaid Office
Order dated 20.09.2024, the Sub-Divisional Magistrate, Sarojini Nagar,
Lucknow, submitted his detailed report on the subject matter on 17.10.2024. A
copy of the report dated 17.10.2024, as prepared and submitted by the Sub-
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Divisional Magistrate, Sarojini Nagar, Lucknow, is being annexed herewith as

Annexure No. A-2.

- That it is submitted that the above-mentioned report, after its preparation, was

duly placed before the Hon’ble Tribunal on the date of hearing, i..,
22.10.2024, thereby apprising the Hon’ble Tribunal of the Committee’s

findings regarding the lands in question.

- That the instant case was heard by the Hon’ble National Green Tribunal on

08.01.2025, and on the said date, the Hon’ble Tribunal was pleased to pass the
order dated 08.01.2025. The operative portion of the said order is quoted
hereinbelow for the kind perusal of this Hon’ble Tribunal:

“2. We have gone through the affidavit filed by the District
Magistrate, Lucknow. In the affidavit the District Magistrate has
mentioned that the demﬁrcation has been carried out on
28.12.2024 in respect of all the 5 ponds but_ he has not mentioned

as to what further steps taken for restoration/rejuvenation of the

ponds.

3. The District Magistrate, Lucknow, Uttar Pradesh is directed to
file an affidavit at least 3 days before the date of hearing fixed

mentioning in details the steps taken for restoration/ rejuvenation

of the ponds in question.”

6. That, in compliance with the aforesaid order dated 08.01.2025 passed by this

Hon’ble Tribunal, a site inspection was conducted by the Revenue Team in
collaboration with the officials of the Municipal Corporation, Lucknow, with
respect to the land bearing Gata Nos. 1211 (0.0190 hectare), 1250 (0.0760
hectare), 1251 (0.0250 hectare), 1653 (0.0380 hectare), and 1681 (0.2020
hectare), recorded as pond land situated at Village Aurangabad Khalsa,

Pargana Bijnaur. The updated status of the work undertaken on the ponds in

question is as follows:
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SL.No. IC\;I!(;? (ﬁ:ﬁ ) Status of Progress of Work Specifications
1 1211 ]0.0190 |[Vacant as a pond. g}i;itis I?u?:ice for
2 1250 (0.0760 [Pond digging work is in progress. ,142dg211<':ent eiGelic
3 1251 ||0.0250 (|Pond digging work is in progress. fxzdsjgf:ent ok

progress.

progress.

7. That it is most respectfully submitted that, in compliance with the order dated

08.01.2025, for ensuring the restoration/rejuvenation of the ponds in question,
a four-member Committee has been constituted under the leadership of the
concerned Sub-Divisional Magistrate (SDM-Sarojini Nagar). This Committee
has been entrusted with the responsibility for overseeing and expediting the
restoration and rejuvenation works related to the ponds in Gata Nos. 1211,

1250, 1251, 1653, and 1681. Letter of committee alongwith Photographs of

. the on-site progress at the subject ponds are being annexed herewith as

Annexure No. A-3

That, in view of the aforesaid facts and circumstances narrated hereinabove, it
is most humbly submitted before this Hon’ble Tribunal that substantial
compliance with the orders of the Hon’ble Tribunal has already been
undertaken, and the rejuvenation work concerning the pond lands is presently
ongoing. The District Administration of Lucknow remains committed to fully
restoring these ponds to their original condition in the interest of environmental

protection and public welfare. In these premises, it is earnestly prayed that this

The cleaning work of the pond at the site has been completed; : t to Gat
4 1653 [10.0380 |[the work of embankment and pathway construction is in f‘édé?cen DHELO

The cleaning work of the pond at the site has been completed; :
5 1681 [0.2020 |[the work of embankment and pathway construction is in fziggcent (oG o
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: it on
Hon’ble Tribunal may be graciously pleased to take the instant afﬁd:w :
, this
record. It is further requested that, in light of the progress made thus far
) : : ition or
Hon’ble Tribunal may kindly consider disposing of the instant petition

g . fusti iency.
passing any other order as deemed fit in the interest of justice and expediency

THROUGH

Date: 17.02.2025

Place: New Delhi

PRIYANKA SWAMI

ADVOCATE

Standing Counsel for STATE, Uttar Pradesh
F-13, JANGPURA, NEW DELHI 110014
E-mail:advpriyankaswami@gemail.com

B~ CCliT ‘c7n7izaucy




SARITA DWIVEDI

STATE OF UTTAR PRADESH.
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VERSUS

AFFIDAVIT

. IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 836 OF 2024

..APPLICANT ~_{f)

! (FicHCOURT) |

b v
YALLABABAD

..RESPONDENT

I, Vishak G., aged about 37 years s/o Sh. S.V. Ganapathy Iyeris presently posted

asDISTRICT MAGISTRATE, LUCKNOW, UTTAR PRADESH having an office at

LUCKNOW, UTTAR PRADESH.

1. That I am posted as stated above and well conversant with the facts of the present

case and as such competent to swear this affidavit before this Tribunal.

2. That the accompanying report has been drafted by our counsel upon my instructions.

3. That the contents of the accompanying report are true and correct, and the

knowledge has been derived from official records and nothing material has been

concealed therefrom.

VERIFICATION

3

Qath cmnbomr

/ DEPONENT

Qath C reyminslnos tﬁ‘OE:“o?‘m

Verified on solemn affirmation at Lucknow on this 10 day of fc

contents of the foregoing affidavit are true and correct to the best of my knowledge and no

part of it is false and nothing material has been concealed therefrom.

Oath Commisadenar

2025, that the

b

=

DEPONENT
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o TR SR T or A wiRe oMy i 02.09.2024 FTEIT =
1. This Original Application under Sections 14 and 15 of National Green
Tribunal Act, 2010 (hereinafter referred to as NGT Act, 2010°) has been
registered in exercise of suo-moto jurisdiction in view of laid down by
Supreme Court in Municipal Corporation of Greater Mumbai Versus Ankita
Sinha and Others, (2022) 13 SCC 401, on a letter petition dated
30.10.2023, sent by Sarita Dwivedi, resident of 403, Omaxe City, Raebareli

Road, Lucknow.
2. Complainant has stated that M/s Omaxe Limited, having its Regional Office

at Cyber Tower, ond Floor, Vibhuti Khand, Gomti Nagar, Lucknow is I
developing a residential township in the name of ‘Omaxe City’ over land of
different villages known as Aurangabad Khalsa and Ramaniya Estate, near
Eldeco, Shahid Path, Lucknow. In developing the 1 above township the
developer has encroached upon 5 natural ponds in the area details whereof

are as under:

Sr. | KhasraNo. | Area  in| Nature of land | Present

No. Hectare | recorded in| status/use of
| Revenue Record | the 1and

1. 1211 0.0190 Pond Plot and Pakl

2. 1250 Pond Plot

3. 1251 | | Pond Plot

5 1681 . .| Pond Plot

3. Above ponds, it is alleged, have been converted into plots, parks and roads
in an illegal manner causing damage to environment in utter violation of
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10.

11.
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n collusion with the authorities who have not taken

environmental laws and i
llegality on the part

any action in the matter despite information of the said i

of the developer.

From the allegations made in complaint, we a
environment

re prima-facie of the view that
f the

a substantial question relating to has arisen out O
nts mentioned in Schedule -l of NGT Act, 2010.

d it appropriate 1o obtain 2
Joint Committee comprising
| Pollution Control Board
ol Board

implementation of enactme
However, for verifying the facts we also fin
Factual Report for which we constitute a

District Magistrate, Lucknow, Uttar Pollution Centra

(hereinafter referred to as ‘UPPCB’) and Central Pollution Contr

(hereinafter referred to as ‘CPCB’).
Above Committee shall submit Report withi

General of this Tribunal.
Central Pollution Control Board shall be the Nodal

n one month with Registrar

Agency for coordination

and compliance of this order.

Besides other, Committee  shall also examin
Environmental

e and submit it report on the

Clearance, and 2 consent

der the provisions of Water
and Air (Prevention and

compliance of conditions of
granted by UPPCB to the said developer un

(Prevention and Control of Pollution) Act, 1974

Control of Pollution) Act, 1981.
Further we implead the following as
through Additional Chief Secretary/Principal Secretary,
and Climate Change, Lucknow UPPCB though its Member Secretary Central
Control  Board through  his Member Secretary Lucknow
Authority through Vice Chairman, Lucknow V. District
M/s Omaxe Limited having its Regional Office at
huti Khand, Gomti Nagar, Lucknow

Il the respondents to enable them to file their

respondents. |. II. lll. IV. State of UP
Environment Forest

Pollution
Development
Magistrate, Lucknow VI.
Cyber Tower, 2nd Floor, Vib

Office shall issue notices to a

responsefreplies within three weeks from the date of receipt of notice.

List for further consideration on 22.10.2024.
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